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 {Dr.  Sushila  Nayar]
 should  vacate  Government  accommo-
 dation  so  that  Government  servants
 without  houses  can  be  accommodated
 in  Government  accommodation,  What
 is  the  reason  which  has  led  the  Gov-
 ernment  to  change  that  —  accepted
 policy?  Now  these  well-to-do  people,
 high  officers  arc  earning  good  rent  on
 the  one  hand  and  are  living  nearby  their
 offices  60  that  they  need  not  spend  on
 transportation,  while  the  poor  small
 people  are  being  put  to  terrible  incon-
 venience,  living  miles  away  from  their
 place  of  work.  Why  has  the  Janata
 Government  taken  this  decision?

 श्री  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 मैं  मंत्री  महोदय  से  यह  जानना  चाहता  हूं
 कि  गर्मेतमेंट  के  कितने  मकान  हाउस-झोनिग
 झआफ़िसज  के  पास  हैं,  भ्रौर  उन  में  से  000
 रपये  से  कम  तन्ख्वाह  वाले  कितने  लोग  हैं  t

 sh  'सिकम्दर  बढत :  बहू  जो  सवाल

 पूछा  गया  है,  उस  का  प्राजेक्शन  इस  तरीके
 से  हुआ  है  कि  उस  में  कुछ  यह  साबित  करने  की

 कोशिश  की  जा  रही  है  कि  हायर  इनकम
 अकट  के  भ्राफ़िस्ज  को  फ़ायदा  पहुंच  रहा  है  ।
 पोजीशन  यह  है  कि  जेनेरल  पूल  में  गवर्नमेंट
 झाफ़िसज  के  लिए  कुल  (41,594  मकानात

 हैं  ।  उन  में  से  इस  वक्‍त  हाउस-भोनिग
 झाफिसर्ज़  के  पास  523  मकानात  &  जिन
 में  से  287  मकानात  उन  लोगों के  पास  हैं,
 जिन  की  इनकम  i,000  रपये  से  कम  है  ।

 जहां  तक  हायर  इतकम  ब्रैकट  के  श्राफ़िसजजे
 का  सवाल  हैं,  उन  में  से  टाइप  8  के  3  मकानात
 झौर  टाइप  7  के  सिर्फ़  r6  मकानात  है  |

 यह  भी  भज  करुंगा  कि  i977-78

 ger  ett  ae  68  3  a  बेशतर  मका-

 मात  उन  आफ़िसओे  के  लिए  होंगे,  जिन  की

 माहवार  तम्बाह  +000  रुपये  के  कम  है  T
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 CORRECTION  OF  ANSWER  TO
 SUPPLEMENTARY  ON  STARRED
 QUESTION  NO.  _  209,  ‘TED

 ete
 RE.  REGULARISING  OF

 UNA  "
 (ORISED  COLONIES  IN

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA
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 BILITATION  (SHRI  SIKANDAR
 BAKHT:  With  your  permis  icn  Sir,  I  wish
 to  the  House  and  make  an  admssion  bef  sre
 ap  >l  gisefir  thetactualerrors  menti_ned
 in  my  replies  to  the  ab  ve  question.

 On  27th  June,  19TT,  70  the  course  of
 the  reply  to  the  supplementary  arising
 out  «f  Starred  Questi'n  No.  209
 regarding  the  regularisation  of  un-
 authorised  c  linies,  I  had  said  that
 these  colonies  are  being  regularised  but
 on  two  occasions  I  said  thst  these  colonics
 have  been  regularised.  Now,  itis  a
 more  question:  flanguage  than  cf  facts.
 Orders  have  been  passed  fur  the  regula-
 risativn  of  the  unauthrised  cl.  nies.
 ‘There  can  be  no  going  back  on  this.
 Only  certain  formalities  have  to  be
 gone  through.  Even  then  I  want  my
 Statement  to  read  as  ‘are  being  regularised’
 in  place  of  ‘have  been  regularised’  where-
 verit  cccurs  in  my  reply,  to  Set  the  record
 Straight.

 Also  I  had  said  that  203  colonies
 which  came  prior  to  September  4962  were
 regularised,  but  it  is  ncw  reported  that
 actually  rro  such  colonies  were  regu-
 larised.  Further  I  had  said  that  out  of
 the  colonies  which  came  up  between
 Septemer  3962  and  January  19675,  68
 ©)  fonies  had  been  regularised.  But
 only  64  such  c  Lvnies  had  been regularis-
 ed.  These  corrections  could  not  be
 made  earlier  as  the  discrepancies  came  to
 notice  subsequently  and  verification  ha:
 taken  scme  time.

 I  really  regret  the  inconvenience
 caused  to  the  House.

 x32'38  hrs,
 Re.  QUESTION  OF  PRIVILEGE

 SHRI  VAYALAR  RAVI  (Chira-
 yinkil):  I  beg  to  move,  under  rule
 222,  a  moticn  of  breach  of  privilege
 against  the  Home  Minister  rega

 ding  b
 his

 statement  made  in  this  House  in  w
 ia

 ich
 he  had  stated  that  there  was  think,
 “vihar’,  in  the  Government  to  kill  the
 opposition  leaders.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harb.ur)  :  How  does  it
 become  a  matter  fcr

 ape
 rivilege  moticn  ?

 I  rise on  a  print  of  »  cnthe  submis-
 sionthat  heis  making.  (Jnterruptions).

 I  am  here  since  7967  and  we  have
 known  7५  90

 through  one  day’s  ex-
 ence  but  repeated

 Brat  if  a  Member  says  something Seerehich,
 is  not,  in  the  opinion  of  another  Member
 correct...  (Interruptions)
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 SHRI  VASANT  SATHE  (Akola)  : I  am  also  on  a  print  cf  order.  You
 have  allowed  Mr.  Vayalar  Ravi.  Under
 what  rule  is  he  raising  a  point  oforder  ?
 (Interruptions).

 Mr.  DEPUTY-SPERAKER  ‘He  is  raising
 a  point  of  ¢rder,  Let  me  hear  erd  de-
 cideit.  (Interruptions).

 SHRI.  JYOTIRMOY  BOSU:  A
 Member  is  always  expected  to  remain
 in  the  House,  and  if  a  statement  is
 made  which,  in  his  opinion,  is  net  true
 or  incorrect,  it  may  be  refuted.  If  there
 is  any  factual  inaccuracy,  he  can,  give
 notice  under  Direction  ‘TIS.  Today
 you  have  admitted  three  such  cases under
 Direction  r25.  There  is  no  case  of  pri-
 vilege.  This  is  against  all  rules.
 (Interruptions).

 SHRI  VAYALAR  RAVI  :  This
 is  what  the  Home  Minicter  said  :

 “*,,..Some  thinking  to  shoot  down
 opposition  leaders  _  ineluding
 Jayaprakash  Narain  during
 the  emergency  as  was  done
 the  Dacca  jail.”

 The  emergency  waS  declared  under
 article  352  f  the  Constitution,  and  it
 inyeked  articles  358  and  359.  Article
 398  is  co  mi

 with  suspension  of  the
 provisions  of  a:  ‘19,  while  article

 359
 a

 the  President  to  suspend
 enf-rcement  of  the  rights  conferred  by
 Part  ILL  of  the  C  nstitution,

 The  Home  Minister  reiterated  his
 ‘Statement  the  next  dey  and  repeated  his

 allegation,  saying
 that  the  ordinance

 the
 ordinance,  had  expressly  suspended  the

 operation.  of  article  te  20  and  a

 Here  is  the  press
 ee

 hich  the
 bs  Home  epopond er  sed

 He
 istered

 Mr.  Niren  De  in  the  Supreme  Court.
 ‘Tt  was  actually  when  Justice  Khanna

 ‘iy  asked  Mr.
 CTrtarraptions  .  Tam  scaly  F  out

 CUnterruptions).
 MR.  DEPUTY-SPEAKER  :  Mr.

 ae  ge  es  Be
 the  issue,  E  wiledeal'with  it.

 ५

 SHRI  JYOTIRMOY  BOSU  :  You
 areto  act  according to  the  rules.  (Inter-

 SHRI  VAYALAR  RAVI  :  This  is
 what  it  Sdys  :

 “Tustice  Khanna  pointed  out  that
 article  22  dealt.  not  only  on
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 personal  liberty  but  also  with
 the  right  to  live.  It  would
 follow  that  during  emergency
 ifsome  b-dy’s  life  was  taken  away
 by  the  State  without  the  sanc- tion of  law,  no  action  would  lie.  .

 This  is  how  Mr.  Niren  De  was  ques-
 tioned  Justice  Khanna.  He  speci-
 fically  asked  that......  CInterruptions).

 MR.  DEPUTY-SPEAKER  :  Please
 take  your  seat  now,  This  is  not  the  way
 we  conduct  the  House.  I  know  what  is
 to  be  done.  I  know  under  what  rule,
 under  what  Direction,  I  have  to  give  the
 ruling.  I  shall  give  it.  Let  me  hear
 him.  He  has  raised  the  issue  of  bi
 of  privilege.  I  moy  rule  it  out.  Why
 do  you  pre-suppose  it  ?  (Interruptions).

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  When  one
 Member  is  raiSing  an  issue,  shculd  the
 point  of  order  be  raised  while
 is  speaking  or  after  he  has  finished  ?
 Then,  if  another  Member  raises  a  pcint

 of  order  or  any  issue,  is  it  fr  others  te
 decide  the  pcint  of  order  or  the  issue
 or  is  it  for  the  Chair  to  do  it  ?

 MR,  DEPUTY-SPEAKER  :  There
 will  be  disorder.

 *  sHRY  MORARJI  DESAI  2  There-
 fore,  I  should  like  you  to  give  this  clear
 direction  to  the  House.

 MR.  DEPUTY-SPEAKER  :  Let  Mr.
 Vayalar  Ravi  finish.

 SHRI  JYOTIRMOY  BOSU  :  Di-
 rectior  II§  Clearly  StateS......

 MR.  DEPUTY-SPEAKER  :  I
 know  all  the  Directions,  I  have  not  the
 book  with  me.  Please  teke  your  Seat.
 You  cannot  take  the  place  cf  the  Speaker.
 I  know  how  to  decide.

 SHRI  VAYALAR  RAVI  :  On  r6th
 December,  this  argument  took  place  on  a
 habeas  corpus

 Peters
 ‘The  cc  ntention

 of  the  Home  was  that  the  Ordi-
 nance  itself  waa  a  ration  ¢f  Such  an
 action  because  there  was  thinking......
 Cinterruptions).

 A
 MORARJI  DESAI  :  Let  him

 SHRI  VAYALAR  RAVI  :  Then,
 article  359  Says:

 “Where  @  proclamation  ०  Ep.er-
 gency  is  in  operation....

 (Interruptions).
 MR.  DEPUTY-SPEAKER  :  Order,

 pieate.  Let  him  finish.  (interruptiwms).
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 श्रीमती  सृणाल  गोरे  (बम्बई-उत्तर):
 उपाध्यक्ष  महोदय,  मेरा  व्यवस्था  कः  प्रश्न  है
 जो  इसी  के  बारे  में  है  कि  प्रिविलिज  मोशन  झा
 सकता  है  या  नहीं  इसलिए  झ्रापको  इसे  पहले
 सुनना  चाहिए  t

 मेरा  व्यवस्था  का  प्रश्न  यह  है  कि  मंत्री
 महोदय  या  कोई  अन्य  मानरीय  सदरय  इस
 सदन  में  एक  स्टेटमेन्ट  देता  हे  वह  सही  है
 या  नही,  इसके  बारे  में  चर्चा  करना  तो  अलग
 बात  है  लेकिन  उसके  ऊपर  कोई  ब्रीच  आफ
 प्रिविलेज  कैसे  हो  सकता  है  ?  जिस  प्रकार
 से  अश्रगर  मझे  कोई  सही  बात  लगती  है  तो
 उसे  यहा  पर  कहने  का  श्रधिकार  है  उसी
 प्रकार  से  मत्री  का  भी  यहा  पर  कहने  का
 अधिकार  हे  ।  वह  सही  है  या  नहीं  उसके
 बारे  में  सदन  के  बाहर  श्रगर  कोई  बात  करता
 है  तो  सदन  वे:  प्रिविलिज  को  ड्रीच  करने  का
 सवाल  उठ  सकता  है  |  लेकिन  यह  जो  बात
 कही  गई,  उस  के  बारे  में  चर्चा  भी  हो  गई
 शौर  मंत्रो,  महोदय  ने  बता  भी  दिया  कि  यह
 किस  प्रकार  से  है,  तब  फिर  इस  पर  प्रिविलिज
 कैसे  हो  सकता  है  ?

 MR.  DEPU'LY-SPFAKFR:  All
 these  points  of  order,  as  tar  as  I  can  sec,
 relate  to  the  fact  whether  this  can  be
 treated  as  a  privilege  motion  or  not.
 Thatis  all.  I  have  not  yet  acccpted  that
 there  8  a  question  of  privilege.  Have
 I>  Thaveallowcd  himto  raise  the  matter
 and  itis  for  me  to  decide.

 (Interruptions).
 SHRI  JYOTIRMOY  BOSU  :  Di-

 rection  II5.
 SHRI  MORARJI  DESAI  :  When  the

 Speaker  allows  somebody  to  move  a
 motion,  I  cannot  think  4hat  there  can  be  a
 point  of  order  on

 that  permlsstk
 n.  Therc-

 fcre,  that  has  to  be  understecd.  If  you
 want  to  raise  a  povnt  of  order,  after  be
 io  ad

 you  can  do  so,  but  not  befi  re

 SHRI  JYOTIRMOY  BOSU  :  I
 want  to  point  out  that  that  can  only  be
 covered  under  Direction  33§.  He  cannot
 be  allowed  to  raise  it  under  Rule  222.
 That  is  what  I  have  to  point  out.  Iam
 only  trying  to  assist  the  Chair  by

 wy
 ing

 that  the  permission  that  you  have  given
 is  notin  k

 ceping
 with  the  rule.

 Cinterrug  tions)  So,  direction  3§.

 JULY  ‘19,  977  of  Privilege  160.

 MR.  DEPUTY-SPEAKER:  I_  know
 what  Iam  doing.  I  know  t7:

 Si
 T  know

 222  and  I  also  know  227,  not  tell
 me  what  I  have  to  do.  I  have  gone
 through  all  the  rules.  Ihave

 wer
 t

 given  him  permissicn  under  222  and  if
 it  does  not  come  under  privilege,  it  is
 my  job  to  see  that  I  ruleit  out.  (Inter-
 ruptions).

 SHRI  JYOTIRMOY  BOSU :  If
 you  kindly  go  to  ‘the  ‘direction  ‘TIS, it  says......  (Interruptions).

 MR.  DEPUTY-SPEAKER  A  I
 would  not  allow  this  kind  of  thing.
 (Interruptions).

 SHRI  VAYALAR  RAVI  :  Mr.
 Shyamnandan  Mishra,  Mr.  Jyotimmcy Bosu  and  others  moved  a  privilge  moticn
 and  made  long  speeches  against  the  then
 Defence  Minister,  Shri  Jagyiven  Rem.
 You  may  recallit.  There  was  a  precedent in  this  House.  In  this  conncct‘en,  I
 may  point  out  that  tre  hon.  Hc  me  Mints  - ter  made  a  ccntent'cn  that  the  ordinance
 has  been  issued  with  the  purpose  of....
 (Interruptions).

 SHRI  MORARJI  DESAI  :  The
 same  thingis  being  repeated.  What  is
 the  meaning  of  this  ?  I  cannot  under-
 stand  this.  Repetition  of  the  seme  aigu-

 Toms
 does  not  mean  anything  (Inter:  up-

 tions).
 SHRI  VAYALAR  RAVI  :  The  con-

 tention  of  the  Home  Minister  5  that
 there  was  a  thinking...  .(Interruptions). From  the  circumstancial  fevidence,  we
 can  come  to  a  conclusicn.  Only  on
 circumstantial  evidence,  can  we  crme  to
 aconclusion.  The  case  which  he  quotcd was  argued  in  the  Supreme  on
 the  habaas  corpus  petition  on  76  De-
 cember,  975  Look  at  the  circumstan-
 tial  evidence.  When  was  Mr.  Jaya-

 rakash  Narayan  released  ?  He  had
 Been  released  even  in  that  month  itself Mr.  Charan

 Sing
 h  himself  was  released

 onthe  firstof  March  Ican  quote  many names of  the  leaders  who  had  heen  releas-
 ed  from  Jail  (Interruptions).

 If  it  is  the  circumstantial  evidence
 he  has  been  relying  on,  that  there  was  a
 thinking  on  the  pattern  of  what’  took
 place  in  the  Dacca  jail,  there  was  no  need
 for  the  Government  to  release

 ede
 ६86

 leaders,  including  Mr.  Ja
 arayan......  (Interruptions),  phe circumstantial  evidence  stands.  ‘The

 Government  had  released  all  the  import- ant  leaders_inctuding  Mr.  Jayaprakash
 Narayan.  Even  today  this

 angument
 is

 going  In,  the  argument  of  the  Home  Mi-
 nister,  the  argument  that

 meat
 forward

 that  there  was  rome  th
 (Interruptions).  The  eis  to  mistead
 this  House  and  mal: Feat ail  the  bers
 belonging  to  the  Congress  Party  on  tting
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 on  this  side.  There  is  no  evidence  he
 can  Even,  circumstantial
 evidence  is  against  it.  There  was  no
 such  law  p  imed.  (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Mr.
 Ravi,  please  take  your  s¢at.

 SHRI  K.  P.  _UNNIKRISHNAN
 (Badagara):  Mr.  Deputy-Speaker,  Sir, at  the  outset  I  would  like  to  point

 out  that  this  does  mot  come  under  the
 purview of  the  Direction  qs  I  would
 take  an  entirely  different  point  of  view.

 While  replying  to  the  debate  on  the
 Demands  for  Grants  of  the  Ministry  of
 Home  Affairs,  the  Home  Minister,
 Shri  Charan  Singh  on  3th  of  this  month
 said  this  after  referring  to  the  arguments of  Mr.  Niren  De,  the  then  Attorne:
 General,  in  the  Supreme  Court;  the
 Home  Minister  said

 ‘It  did  not  end  there.  Preparations were  being  made  for  the  day
 when  certain  leaders  could  be
 show  down  as  had  been  done  in
 the  Dacca  jail.  There  was  a
 thinking  (vichar)  to  shoot
 leaders  right  from  Jayapra-
 ‘kashji,  if  need  arose

 This  is  liable  only  to  few  interpreta- tions.  One,  he  was  not  entirely  basing his  arguments  on  the  ar
 me

 of
 then  Attorney-Gener  ren  De
 because  he  has  also  used  te  words,  ‘It
 did  not  end  there’,  that  is  with  Mr.
 De’s  arguments.  Here  he  was  making
 another  statement  which  said  that
 parations  were  being  made  ese

 prepargcont
 were  not  disclosed  by  Mr.

 iren  De  or  any  one  else.  Mr.  Charan
 Singh  had  taken  it  upon  himself  to
 inform  this  august  House,  rather  to  de-
 liberately  mislead  or  misinform  the
 House.  Now  it  has  to  be  found  out
 whether  he  was  uttering  falsehood  or
 misleading  the  House  or  he  had  some
 nf  to  substattiate  his  state-
 ment.  That  is  the  crucia]  point.  He

 being  made’
 then  he  said  ‘as  had  been  done  in
 Dacca  jail’.  A  specific  thing  happened
 of  Mr,  ran  Singh  and  all  the  Members

 House  and,  in  fact,  f  the  entire
 word.  It  was  not  a  deduction,  Can

 Iam  coming  to  thid  Howse  brbed  on
 Sepecific ores  me  re  Gs Direction  ug.  My  idea

 (6ll  LE—€.

 of  Privilege  2

 correct  his  statem

 सव,
 ottee

 boa
 ि  क्  Singh

 ine  ९०  :
 »  Home  Miniser,  dur- ing  this  and  using  ‘these words  has  deliberately  misled  the House.  (Int  fons).

 चौधरी  बसधीर  लिह  (होशियारपुर)
 भ्राप  हमें  भी  बोलने  का  मौका  दीजिए  ।  ये
 बोले  चले  जा  रहे  हैं  भर  प्राप  सुन  रहे  हैं

 (ब्यवघान)  इन  के  हाथ  खून  से  रंगे  हैं
 भौर  इन्होंने  क़त्ल  किया  है  ।

 शी  हुकम  श्बन्द  कछवाय  (उज्जैन)  :
 बहुत  के  लोगों  को  इन्होंने  मार  दिया  है

 चोधरी  बलबीर  सिह  :  मेरे  फादर-इन-
 ला  का  क्रत्ल  किया  है  1  इन  लोगों  ने  बार
 एसोसियेशन  के  जो  प्रेसीडेंट  थे,  उन  का  क़त्ल
 किया  है  1  (व्यवधान)

 SHRI  K.P.  UNNIKRISHNAN:  I
 must  be  allowed  to  develt  p  m:

 9 This  is  a  crucial  q  an-
 other  oppcrtunity  when  the  Leader  cf

 Oppositicn  raised  the  issue  cn  the
 r4th  of  this  month;  winder  rule  377: he  neither  coritradicted  ncr  cc  rrected  the

 Statement  (Interruptions)

 it  gen  wa  wear  :  जीने  का
 भ्रधिकार  छीत  लिया  है,  इस  का  मतलब  क्या
 हुमा  ?

 जोधरी  बलबोर  सिंह  :  बार  एसोसियेशन
 हे  प्रेसीडेंट  को  इत  लोगों  मे  मारा  है  भौर
 पता  नहीं  क्‍या  क्‍या  क़त्ल  किये  हैं  ।

 MR.  DEPUTY-SPEAKER :  Please
 take  your  seat.  Whatever  u  “y

 i  not  go  on  record  if  you  do  like  this.

 .  cotrect  or
 =,

 any  «  ?  his
 ay  regret  fr  it.  He  chly  elab  rated’
 omit,  and  he  fiemly  by  the  state-

 The  whole  ५-3 5:  48  this.  "Mr.  Charsa
 bf  the  then  ore  kent) Mr.  Nizen  De.:  {ineerenpiions)



 263  Re,  Question

 [Shei  K.  P.  Unnikrishnen]  -
 Sari  th  t  take

 Sie  it  is  relevant  to  the  consideration
 rivilege  motioa,  I  should  re-

 eee  whe  was  said  by  Mr.  Niren

 Hons).
 MR.  DEPUTY-SPEAKER  :  If  the

 hon.  Members  keep  on  interrupting
 him,  he  will  take  more  time.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Mr.  Niren  De  said  that  Articles  r4,  20
 and  2i  of  the  Constitution  stand  sus-
 pended  as  a  result  of  a presidential  Pro- Glamation  consequent  to  the  invocation
 of  internal  emergency  under  Articies
 352and  359.  Article  r9  stood  Suspended
 right  from  965  when  external  emer-
 gency  was  inaposed,......  Cinterruptions). Mr.  Niren  De  was  replying  to  a  poser  of

 ae
 »position  and  a  hypothetical case  which  the  bench  had  developed...

 (Interruptions).

 MR.  DEPUTY-SPEAKER  :  If  the
 Members  keep  का  like  this,  he  would take  more  time.  I  would  appeal  to
 the  pou

 to  be  silent  and  iet  him finish.

 SHRI  MORARJI  DESAI:  I  would
 appeal  to  the  Ho  Particularly this  side,  thet  they  ought  to  hear  any Member  from  the  opposition  in  silence Without  interruptions,  If  the

 ieee
 to

 say  aathing,  they  can  do  so but  what  is  this  methrd  cf  carrying  on  a debate  like  this  ?  Tnis  does  not  lend any  dignity  to  this  part  of  the  House,  7 must  say,  I  am  very  sorry  for  it,

 SHRI  JYOTIRMOY  BOSU  sass,

 MR.  DEPUTY-SPEAKER  :  I
 ging  to  call  you  after  him.  ‘m

 SHRI  JYOTIRMOY  BOSU  :  I ‘am  sitting  on  the  edge  of  my  patience,

 I  K.  P,  UNNIKRISHNAN
 Meo  Niven  De  was  arguing  againgt

 of  foc

 prag
 aie

 िए प ल् But  whet  Alc.  Charen  Singh  told  the House  om  aqth  july  is  something  very

 gy  when  cortain
 oe

 be  shot
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 Mr.  Charan  S$:
 jingh

 was  not  referri
 ing  to

 hypotheti
 case  nor  did

 ins ren  8  arguments....  errup- téons)  Please  listen.  The  words
 स् tions)  and  the  reference  to  the  en- iugsin  D  make  it  very  clear  that he  was  refersin ng  te

 more  than  what  con-
 tained  in  Mr.  De’s  argument.  He  has not  substantiated  mor  denied  it.  So,
 my  contention  is  that  he  was  deliberately end  wilfully  misleading  the  House  and
 uttering  falsehood  in  the  House.  That is  why  I  you  with  this  case  of

 privilege.
 "PEinesing  falrcheod  os  deti- tely  misleading  the  House  constitutes a  breach  of  privilege  of  the  House.

 23  brs,
 In  the  House  of  Commons  in  the Profumo  case...(Jnterruptions)  I  must be  allowed  to  conclude....

 MR.  DEPUTY-SPEAKER  ;  Please take  your  seat.  Now,  Mr.  Bosu.
 SHRI  MORARJIDESAI:  The  hon. Member  is  wasting  the  time  of  the  House

 by  Sepeating
 all  the  while  what  he  has

 already  said.  I  do  not  know  what  he ‘wants  to  say.
 SHRI_K.  P.  UNNIKRISHNAN: In  the  House  of  Commons  since  the

 Profumo  case,  a  clear  precedent  has  been laid  down  that  uttering  faleehood  or
 deliberately  or  wilfully  misleading  the House  constitutes  9  of  privilege and  contempt  of  the  House.  Here  is  also &  case  of  wilful  misrepresentation.

 Interruption.)
 MR.  DEPUTY-SPEAKER  :  I  have

 ee
 Bosu.  No  more  submissions

 gee,  SHYAMNANDAN  MISHRA
 submission  on  this,

 ve  ७  .

 SHRI  JYOTIRMOY  BO  @ia-
 mond

 4
 I  hee



 65  Re.  Question

 ०  205५
 te...  is

 clear  on deseo subject.  caption  says:
 «Mistake  orinaccuracy  in  statement  made
 in  the  House.”  Even  if  for

 x  8 sake,  we  take  it  that  the  Hom:  ter
 had  made  a  statement  which  is  not  accurate
 and  which  is  not  correct,  the  only  pro- csdure  left  openis  to  seek  a  remedy  under
 Rule  Direction  4115.

 Under  Direction  335  the
 is  not  to  allow  it  on  the  floor  of
 Straightway.  It  says:

 pss House

 ‘*The  member  may  place  before  the
 Speaker  such  evidence  as  he  may  have
 in  support  of  his  allegation.”

 Then,  it  says:
 “The  Speaker  may,  if  he  thinks  fit,

 bring  the  matter  to  the  notice  of  the
 Minister  or  the  member  concerned  for
 the  purpose  of  ascerta:ning  the  factual
 position  in  regard  to  the  allegation

 The  Speaker  tmmy  then,  if  he  thinks
 it  necessary,  permit  the  member  who
 imade  the  alicgation  tO  raise  the  matter
 in  the  House  and  the  er  sO  per- mitted  shall,  before  making  the  state-
 ment,  inform  the  Minister  or  the
 member  concerned.”

 So,  there  is  no  breach  of  privilege.  You
 have  acted  outside  your  jurisd fccion  as
 stated  in  the  rules,  by  permitting  them  to
 raise  the  matter  under  Rule  222  for  a
 breach  of

 privilege.
 I  regret  this  action

 is  not  justified  on  the  strength of  the  rules.

 Therefore,  I  will  request  you  to
 ‘completely  ignore  what  has  been  stated in  the  context  of  the  breach

 ao
 rivilege motion  and  give  a  ruling  ngly.

 MR.  DEPUTY-SPEAKER:  Mr
 Mis

 After  Mr  Mishra,  I  will  cal!  the  Heme
 Minister.

 SHRI  C.  M.  STEPHEN  (Idukki): Trise  on  a  point  of  order.  The  point  of
 order  has  reference  to  the

 point
 of  order

 ralsed  by  Mr.  Jyotirmoy  Bosu
 Now,  Direction  rx5  bas  been  relied

 upon.  The  basis  on  which  this  motion ds  moved  is:
 “A  breach  of  privilege  can  arise  whi

 :
 Member  or  a

 Riinister  ‘makes  . false tatement  or  an  incorrect  statement
 wilfully,  deliberately  or  knowingly.”
 At  is  on  this  basis  that  this  is  moyed.

 wen  eget
 BOSU:  What

 ASADHA  28,  899  (SAKA)  of  Privilege  16,
 SHR]  C,  M.  STEPHEN:  Proceed-

 =  =
 se

 thaceghs  with  pind gone  re!
 to  Shri  Charan  Singh's  statement’.  From
 our  side  a  statement  was  made  here  and
 he  replied  to  that.  On  the  basis  of  that
 reply  the  conclusion  is  emerging  that  the
 statement  made  by  him  here  was  made
 deliberately,  iowa

 (knowing  2t  to
 be  incorrect)  and  wilfully.

 You  have  allowed  it  under  222,  Once
 you  allow  it  to  be  raised  under  222,  a
 discussion  on  that  has  to  take  place.  It
 is  not  under  Direction  IS.

 222  says—
 “A  member  may,  with  the  consent

 of  the  Speaker,  raise  a  question  involv-
 ing  a  breach  of

 privilege
 either  of  a

 member  or  of  the  House  or  of  a  Com-
 mittee

 .

 The  procedureis  stipulated  here.  You
 have  of  course  not  given  a

 finding
 that

 this  is  a  breach  of  privileege.  Nor  has
 the  House  come  to  the  conclusion  that itis  a  breach  of  privilege.  But  by  givirg
 permission  under  Rule  222  you  have
 given  a  finding  that  itis  a  matter  in  which
 the  intervention  of  the  House  is  called
 for.  Now  it  is  for  the  House.  Dis-
 cussion  must  take  place  80  as  to  atrive  at
 a  conclusion  whether  there  is  prima  facie
 a.case  for  breach of  privilege  and  whether
 the  matter  may  be  referred  to  the  Com-
 mittee  on  privileges  or  not.

 Me  5  See  eee  fences
 r.  Depu

 igtodients
 of  ofpr Prater  dee  my  hon.  friends
 on  the  other  side  have  tried  to  establish
 are

 (i)  That  there  has  been  a  misrepre-
 sentation.

 (ii)  Andit  is  with  a  view  to  mis-
 leading  the  House,  for  deceiving the  House.

 ‘The  two  elements  must  be
 rn

 in
 order  to  establish  a  breach  of  privilege.

 Now  the  question  that  arises  is—mis-
 resentation  of  what?  Haye  the  hon.

 frte ends,  in  fact,  in  their  possession  to
 suggest  to  the  contraty  ?  there  can  be  a
 mis-representation  of  fact  and  if  there  is
 any  complaint  so  far  as  breach  of  privi-
 lege  is  concerned,  then  the  com

 a has  to  come  before  the  House  here
 is  9  fact  to  rebnt  what  has  been  said  by

 an  hon.  member.



 ‘167  Re.  Question

 {  Stxi  Shyamnandan  Mishra  }
 Secondly,  the  hon,  members  have  said,

 it  is  with  a  view  to  misleading  the  House.
 SHRI  C.  M.  STEPHEN:  We  are

 Prepared
 to  go  to  the  substantive  part of  it.

 SHRI  SHYAMNANDAN  MISHRA:
 So  far  as  misleading....

 SHRI  VASANT  SATHE:  Burden  of
 proof  tosubstantiate  is  on  your  side.  Are
 you  shifting  it  on  to  us?

 SHRI  SHYAMNANDAN  MISHRA:
 We  have  come  before  the  House  earlicr
 in  order  to  establic<h  a  case  of  breach  of
 privilege  with  full  possessicn  of  facts.

 Sir,  this  is  what  appears  on  record  to
 suggest  that  the  hon.  Home  Minister  had
 tried  to  misrepresent  to  the  House.
 That  the  hon.  Member  has  not  done.
 This  is  one  ingredient.  The  second
 ingredient  that  they  wanted  to  make  out
 was  that  with  a  view  to  misleading  the
 House,  the  hon.  Hcme  Minister  has  tried
 to  place  his  posnt  of  view  based  on  certain
 legal  and  other  framework—not  on  the
 basis  of  certain  things,  certain  plan  and
 80  07.

 Now,  the  hon.  Member  says  that  it
 cannot  be  a  legitsmate  deduction  frem
 what  the  Attorney  General  has  said  before
 the  hon.  Supreme  Court.  Now,  so  far  as
 this  is  concerned,  this  is  q  matter....
 Ge  ‘uptions)  what  the  hon.  Heme

 inister  has  tried  to  tell  the  House  was
 that  there  was  a  preparation  on  the  legal

 Rime:
 (Interruptions)  The  hon.  Heme

 inister  was  quite  clear,  unequivocally
 clear,  «n  this  that  there  was  a  preparation onthe  thinkingplane.  He  also  tried  to  r  late
 it  to  the  legal  framework  that  was  being
 evolved  in  this  country.  May  I  tell  the
 hon.  Members  on  the  other  side  that  the
 then  Prime  Minister  had  made  a  charge about  the  assassinatiin  of  her  entire
 family  that  was  to  take  place  on  the
 blessed  day  of  the  29th  June,  1975.  At
 that  time  she  had  made  a  ccmplaint  earlier
 and  that  probably  figured  even  in  the
 —

 that  has  been  presented  to  the
 louse.
 So  far as  the  Home  Minister  is  concern-

 ed,  he  did  not  ccme  out  with  eny  plan  of
 that  kind.  He  was  only  suggesting  and,
 may  I  submit  to  the  hcn.  Houre,  that
 when  we  had  gone  to  tre  Supreme  Ccurt,
 our  case  was  that  the  hcn.  Stpreme  Court
 should  examine  whether  we  had  been
 arrested  in  accor  with  the  provisions of  the  law  as  passed  by  the  Parliament;
 we  were  denied  even  that.

 My  hon.  friend  says  that  they  stand  for
 the  supremacy  of  the  Parlisment.  When
 we  hadi  gone

 pare
 me  Supreme  Court

 ‘we  submitted  that  here  was  a  law  ‘parsed
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 by  Parliament;  we  wanted  them  to
 consider  whether  we  had  been  arrested
 in  accordance  with  the  provisions  of  the
 law.  That  also,  the  hon.

 Supeeme
 Court had  denied.  Now  I  ask:  ere  is  the

 question  of  the  framewerk  of  the  rule  of
 law  in  this  country?  The  hon.  Home
 Minister  said  that  the  Attorney  General
 had  gone  on  record  to  say  before  the
 Supreme  Court  that  if  any  constable
 (Interruptions)....  only  explain  what
 the  hon.  Home  Minister  said  namely,  the
 Attorney  General  had  said  before  the
 Supreme  C  utt  that  if  a  constable  shoots
 down  a  person,  then,  there  is  no  remedy
 before  the  court  of  law.  Now,  that  being
 so  (Interruptions),  Mr.  Deputy-Speaker
 my  hon.  friend  said  that  the  Hcme

 Ausister  rae  mie
 to  relate  ie

 yeas thing  to  what  ha  pened  in  Dacca
 ‘Jail

 5
 Now,  20  7  the  situation  in  this

 country  was  taking  place  or  not  eaxctly on  the  lines  on  which  this  situation
 occurred  in  Dacca,  that  is  for  the  House
 to  consider.

 Many  members  had  voiced  anxiety  and
 concern  that  the  things  were  taking  shape on  the  same  lines  as  in  Dacca.  Many
 others  did  not  believe  that.  When  Mr.
 Jayaprakash  Narayan  had  warned  the
 country  that  there  was  going  to  be  an
 authoritarian  regime  in  this  country  on  the
 lines  on  which  Mr.  Mujib  had  assumed
 powers,  then  many  of  us  did  not  believe.
 It  was  in  this  House  that  I  had  come
 forward  with  a  Resolution  that  the
 Government  was  creating  conditicns  for
 growth  of  fascism  in  this  c

 untry:
 But,

 at  thattime,  nobody,  believed.  Simiarly, if  anything  had  taken  place  exactly  on  the
 lines  on  which  it  did

 take  place
 in  Dacca

 in
 pane

 desh,  there  could  then  be  a  deduc~
 tion  that  even  this  thing  could  happen in  this  country.  (Interruptions)  There-
 fore,  in  my  humble  opinion,  there  is  no
 case  of  breach  of  privilege.  Anybody  is

 perfectly
 in  order  to  infer  that  the  hon.

 ember  tried  to  infer,  to  deduce,  to
 reason,  what  the  hon.  Home  Minister
 said  was  based  on  reasoning  and  articci-
 nation  and  not  on  facts  or  evidence  for
 plans.

 que  Z
 6.

 हार
 रे

 nagar):  r.  jeptty-
 Speaker,  Sir,  I  am  rising  on  a  point  of
 order,  and  I  want  to  say  that  we  are  not
 at  this  stage  on  the  questicn  of  substance

 of  ie,  matter.  h
 We  are  at  this

 ste  iscussirg  the  procedural  matter
 raised  by

 Mr,  Unnikrishnan  involyirg
 cg whatis  alleged  to  bea

 of  privilege. My  point of  order  is  28  223  ६०  228
 deal  with  the  Ce  jon  of  privileges.
 These  rules  are  very  clear.  You  have

 alowed  badger  to  pic  = matter  priv
 हि

 to  ow
 whether  a  prima  fa  cats  ect.

 .
 fi  irg ‘nd  Ce  Foose If  after  your  allowi:
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 agrecing, the Be
 goes  to  the  Privile

 ttee,  the  Committee  decides.
 point  is  that  the  Home  Minister  made
 &  statement  on  @  particular  day  in  reply to  Home  Mizistry’s  Demands,  which  has

 ‘now  become  the  subject-matter  of  this
 discussion  on  privilege.  There  are  two
 points  involyed—one  is  regarding  in-
 accuracy  in  terms  of  facts,  and  secondly,
 the  alleged  question  of  misleading  the House  in  regard  to  certain  facts.  If  it
 is  an  inaccuracy  then  the  Rules  provide
 as  to  how  to  deal  withit.  The  Opposition does  not  say  that  the  inaccuracy  i8  there.
 (Interruptions)

 There  are  two
 prec

 of  the  matter—
 inaccuracy  and  deliberately  misleading the  Howse.  If  i:  is  inaccuracy
 Direction  325  is  clear.  The  Minister  can
 get  up  and  correct  the  snaccuracy  sf  he
 thinks  there  5  one.

 The  next  point  is  about  the  allegation
 of  having  misled  the  House  deliberately.

 ‘My  peo
 is:  Who  is  to  decide  whether

 the  Minister’s  factual  statement
 and  later  on,  if  necessary.  a  corrected
 factual  statement  has  led  the  House  or

 ‘misled  the  House?  It  is  entirely  a
 subjective  matter.  Scme  Mcmbers  may
 feel  that  the  Home  Minister  has  misled
 and  some  others  may  fee]  that  he  has  not
 misled.  From  the  Chair  you  have  to
 decide  whether  the  particular  statement
 of  a  Member  or  a  Minister  constitutes

 |  fl
 facie  a  breach  of  privilege  OF  not.

 erefore,  I  want  to  conclude  by  saying,
 and  asking  you  with  utmost  res

 pect
 and

 @reet  reverence,  under  what  rule
 precisely  has  the  Chair  permitted the  Opposition  to  bring  this  pount  as  a
 matter  of  privilege.  At  one  point  of  time
 during  the  discussion  you  said  that  you
 have  read  the  rules.  We  agree  your
 See  iy

 of  rules  is  perhaps  better  than
 ours.  My  point,  however,  is  that  the
 Chair  is  not  going  to  allow  anybody  to
 raise a  point of  privilege  outside  the  rules
 provided  in  the  book.  My  contention  is
 that  the  Chair  also  is  a  creature  of  rules.
 ‘The  Chair  cannot  make  its  own  rules.  I
 am,  onl:

 a  5
 that  the  Chair  is  also

 bound  by  the  rules.  It  is  only  when  the
 rules  are  silent  that  the  Chair  has  the  dis-
 discretion.  My  point  is:  which  rule  is
 silent?  Mi  er  point  is:  you  cannot
 say  that  it  i  your  right  to  do  so.  ‘That is  my  point  of  order.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  We  are
 Fry,  discussing

 ‘the
 eprops  matters. If  the  hon.  Members  do  not  want to  follow

 a
 I  shall  give  my  ruli

 3

 si  USI
 LTE  By

 4
 you  to  comider  my  point.  You  fave
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 allowed  the  hon.  Members  to  raise  the matter  who  had  given  you  noticeearlicr.
 som,

 what  do  the  rules  say?  (Interrup- tions).
 MR.  DEPUTY-SPEAKER:  Let  me

 hear  his  point  of  order.

 SHRI  VASANT  SATHE:  Sir,  the
 rule  says  like  this:

 “292,  A  member
 mays

 ,  with  the consent  of  the  Speaker,  raise  a  question
 involving  a  breach  of  privilege  either
 of  a  member  or  of  the  House  or  of  a
 Committee  thereof”.

 i
 next  rule,  that  is,  rule  223,  says  like

 this:

 233,  A  member  wishing  to  raise a  question  of  privilege  shall  give  notice
 in  writing  to  the  Secretary  before  the
 commencement  of  sitting  on  the  da; the  question is  propoted  to  be  raise  .
 If  the  question  raised  is  based  on  a
 document,  the  notice  shall  be  acccm-
 panied  by  the  document.”

 Now,  Sor,  a  notice  was  given  both  by  Mr.
 Vayalar  Ravi  and  Mr.  Unnikrishnanto  the
 Secretary,  acccmpanied  by  the  document.
 You  considered  that  the  question  raised
 under  rule  222,  can  be  allowed.  If  that
 is  correct,  then  what  is  the  mode  of
 raising  question  of  privilege?  This  is
 c.

 rule  225.  Rule  225  says ike  this:

 “2a5(1):  The  Speaker,  if  he  gives consent  under  rule  222  and  holds  that
 the  matter  proposed  to  be  discussed
 is  in  order,  sha  hee call  the  member  con-
 cerned,  who  shall  rise  in  his  place  and, while  asking  for  leave  to  raise  the
 question  of  privilege,  make  a  short
 statement  relevant  th  ereto.””

 Sir,  he  was  raising  this  questicn  under Rule  225  to  make  a  statement  asking  for
 the  leave  of  the  House.  (Interruptions) Let  there  be  no  Let  us  under-
 stand  the  rules.  T  thin ink  the  hon.  Prime
 Minister  will  agree  with  me.  Kindly  see
 the  rule  225.  If  under  rule  235  he  is

 askin, g  for
 leave,  then  the  nature!  coutse

 must  be  rule  226.  And  rule  225(2)  says:
 “(2)  If  objection  to  leave  bei

 granted  is  taken  the  Speaker  s hall request  those  members  who  are  in
 favour of  leave

 bulng  poe
 to  rise

 in  their  places,  if  not  less  than
 twenty-five  members  rise

 accordingly, the  ee  ral  oo  thet ween
 is

 granted,  less  than  ४  ive
 members  rise,  the  Speaker  shall  inform

 -the  member  that  he  has  not  the  leave
 of  the  House.”

 Now,  we  are  at  this  when  aston for  leave  of  the  Houses  =  e



 डा  Re.  Question

 {Shri  Vezant  Sethe]
 The  next  stage  must  come;  you  must  ask
 the  House  whether  25  members  or  more
 members  are  in  favour  of  the  motion.
 SOME  HON.  MEMBERS:  No.

 SHRI  VASANT  SATHE:  Now,  rule
 227  reads  as  follows:

 “Notwithstanding  anything  contain-
 ed  in  these  flee  the  Speaker  may refer  any  question  of  privilege  to  the
 committee  of  Privileges  forexamina-

 tion,  inestigation  or  report.”

 All  that  you  can  dois  suo  motz  you  can
 aend  it  to  the  privilege  committee.  But
 the  moment  you  allow  leave  to  be  asked
 for,  the  House  is  seized of  the  matcer  and
 ¥en

 cannot  scuttle  the  power  of  the
 louse.  Under  rule  226  House  can

 itself  pass  aresolution,ifleave  under  225 is  granted,  the  House  may  consider  the
 stion  and  come  to  a  decision,  itself.

 Thet  is  the  power  of  the  House.  The
 House  may  refer  it  to  the  privilege  ccm-
 mittee  on  a  motion  made  e:ther  by  the
 member  who  has  raised  the  question  of

 rivilege  or  b
 ro

 other  member.  Un-
 less  we  go  t  gh  this  procedure,  it

 will  not  be  correct.  Is  it  your  !dea  or  is
 it  their  contention  that  although  under
 225  leave  is  asked  for,  you  can  cut  short

 the  Rower
 of  the  House,  the  privilege  of

 this  House  and  also  the  proper  procedure
 and  oe

 :  I  will  act  under  rufe  227.
 How  we  go?  Where  do  we  go?
 These  rules  should  be  read

 Prope
 erly  and

 should  be  followed  properly.  ce  leave
 is  asked  for  under  the  rules,  you  have  to
 rely  on  rule  226...  (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Please
 take  Vour  Seats,  alli  fy  u.  Let  me  make
 the  prition  clear.  At  the  outset  I  said
 that  I  had  to  decide  whether  there  was
 prima  facie  case  or  not.  I  had  never  said
 that  there  was  prima  facie  case  of  privilege.
 When  Lallyw  a  member  to  readouta

 rivilege  m*tion  it  dees  not  suo  motu
 Pat  ww  that  there  is  privilege.  On  that  day
 he  read  it  cut;  todey  he  also
 read  out.  Then  there  were  scme
 points  of  order.  That  is:  where  we are  now.  (  Interruptions)  Iam  not  alic  wing
 any  more  discussicn  on  this....

 SHI  VASANT  SATHE  :  Ycu  are
 going  \yack  on  what  you  Said.

 MR.  DEPUTY-SPEAKER  :  I  am
 not  going  back  n_  anything.  [
 have  to  give  my  ruling.  And  I  shall
 now  give  my  ruling

 AN  HON.  MEMBER  :  What  is  it  ?

 JULY  19,  977  of  Privilege  इक

 MR,  DEPUTY-SPBAKER  :  Ina  cate
 where  itis  alleged  that  a  Minister  cr  a

 Member  bas  ie  See  Par ment  in  se
 inviting  the  attention  of Phe  Howe

 ele  aa  is
 foc

 dc
 wm  i of  Directions  peaker which  reads  as  follows  :—~

 5  WD.  A  member  wishing  to  point cut  any  mistake  or  inaccurecy  in  a
 statement  made  by  a  Minister  cr  any other  member  shali,  befcre  referrirg  to
 the  matter  in  the  House,  write  to  the
 ovo  peinting  cut  the  particulers of  the  mistake  or  inaccurecy  snd  seek
 his  permission  to  raire  the  matter  in
 the  House.

 (2)  The  member  mey  picce  beft  re the  Speaker  such  evidence  as  he  msy have  in  support  of  his  allegatic  n,

 (3)  The  Speaker  mey,  if  he  thinks
 fit,  bring  the  matter  to  the  nctice  cf  the
 Minister  or  the  member  ccrcerned  fcr
 the  purpose  of  ascertainirg  the  fi  ctual
 position  in  regard  to  the  allegaticn  mede.

 (4)  The  Speaker  mey  then,  if
 he  thinks  it  necessary,  permit  the  mem-
 ber  who  made  the  allegaticn  to  reise
 the  matter  in  the  House  and  the  member
 So  permitted  shall,  befcre  makirg  the
 statemen',  inform  the  Minister  cr  the
 member  concerned.

 (s)  The  Minister  or  the  member
 concerned  mey  mske  a  Statement  in
 reply  with  the  permission  cf  the  Spesker
 and  efter  having  informed  the  cther
 member  concerned.

 (6)  The  item  regarding  statement  tc
 be  made  by  the  member  and  the  state—
 ment  to  be  made  by  the  Minister  in
 reply  thereto  shall  nt  be  put  dcwn  in
 the  list  cf  husiness  unless  copies  thereof
 have  been  submitted  in  writing  to  the
 Speaker  sufficiently  in  advance  and  the
 Speaker  has  approved  them.  Words,

 Pp  harases  and  expressicns  which  are  not
 in  the  statements  aS  @

 pprcved
 by  the

 Speaker,  if
 oP

 ken,  shall  not  ferm  part
 of  the  proceedings  of  the  Ht  use.”

 In  the  p
 resent  case  when  the  matter

 were
 in

 पे  een  YB.  Gb
 the

 १47  r  van,
 Lite Ce  the  Onp  sition  under  Rule,
 377.  the  Minister  ¢f  Heme  Affsizs  ha
 Clarified  the  position.

 Ne  hen  this
 saa

 ra
 ae

 फ्र the  position.  orien  ott of  the provisions
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 Direction  r29  and  the  clarification  by  the
 Minister  of  Heme  Affaizs,  the  matter
 may  be  treated  as  closed.

 Mr.  Chayan  Singh,  if  you  want
 you  can  make  a  Statement  now.

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  CHARAN  SINGH) :  rose.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Sir,  i

 amon a  point  of  order.  (interrup-~ tions
 SHRI  VASANT  SATHE :  Yesterday’s

 privilege  mcticn,  ycu  have  sert  itto  the
 Privileges  Committee.  (Interruptions)
 Having  given  consent  under  Rule  222

 how
 os

 you  go  backen  your  own

 SHRI  C.  M.  STEPHEN  :  You  have
 Biven  permissicn  to  reise  the  matter

 under Rule  =  What  happened  to  that is  my  question,  You  cannot  cherge  your eorlier  ruling,

 MR.  DEPUTY  SPEAKER  :  Pleate
 take  your  seat.  When  some  member
 gives  notice  of  a  privilege  mction,  I  have to  decide  whether  there  is  a  prima  facie cate.  I  have  heard  the  Members.  Jt dees  not  ceme  under  privilege.  So,  I am  applying  Direction  TS.

 Sm  NT  Oe .  uty-Speaker,  Sir,  you  are  well  in
 Order  to  take  a  decision  on  this  subject, But  the  other  day  when  some  matter  was raised  by  he  other  Member,  you  have, so  motu  referred  t!  esame  to  the  Privileges

 Committee.  Interruptions)  Article
 there  ard  it  is  a  pro-

 Butin  the  statement  of  the  Home  Minister,
 in  oy

 of  the  clarifications  ke  has  given, he  has  stated  that  there  wes  a  deliberate
 attempt.  He  has  made  an  aspersion  and this  he  has  deliberately  donc.  (Interrnp- tions)  It  is  my  request  to  you  to  revise
 your  decision,

 SEVERAL  HON.  MEMBERS  rose.

 MR.  DEPUTY  SPEAKER  ;  Please
 take  your  Seats  now.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Sir,  I  am  on  a  point  of  order.  Ptease listen  to  me.

 SHRI  SAMAR  GUHA  (Contai)  :
 a
 ae

 points  of  order  ccmes  first.
 Bole  I  raised  a  point  cf  order.

 SHRI  MOBRARJI  DESAI:  I  do-not
 चर्स" चत  how  any  point  of  order  can
 arise  on  tne  Speaker's  ruling.

 of  Privilege  '

 SHRI  VASANT  SATHE  :  A  point  of
 order  can  -बदंविक,  The  House  is  the  matter
 and  the  Speaker  is  not  the  master,
 (snterruptions)

 SHRI  K.  LAKKAPPA  rose.

 MR.  DEPUTY  SPEAKER  :  Mr,
 Lakkappa,  please  take  your  seat.

 SHRI  J.  RAMESHWARA  RAO
 (Mahbocbnagar)  :  Once  you  have  allowed
 @  matter  to  be  raised  under  rule  222,
 you  cannot  go  back  to  Direction  AIS.

 MR.  DEPUTY  SPEAKER  :  I  have
 explained  it.

 पारा  K.  P.  UNNIKRISHNAN  :  I
 did  not  come  to  you  under  Direction  11g. T  came  to  you  with  a  specific  ——— about  a  statement  made  by  the  Heme
 Minister.  The  ertire  proceedings  we  uld be  in  laid  if  you  had  nct  permitted  me
 under  rule  222  to  reise  the  issue.  New,
 havirg  allowed  me  and  Mr.  Ravi  to  raise
 it  under  rule  222,  you  cannct  go  back  to
 Direction  ‘TS.  You  ould  have  told  me
 that  there  is  no  case  and  this  will  nct  be
 Permitted  to  be  raised  under  rule  222.

 MR.  DEPUTY  SPEAKER  :  When  I
 permitted  ycucor  Mr.  Ravi,  I  did  nct  say
 that  there  was  a  prima  facie  case  of
 privilege.  Under  rute  222  I  received  a
 nctice.  Thatis  all.  When  I  received  notce, TZ  can  allow  a  member.  Now  under  Direc-
 tion  TIS;  the  Hcme  Minister  is  givirg  en
 explaration,

 भह  मंत्री  (भो  चरण  सिह)  :  उपाध्यक्ष
 महोदय,  मेरे  दोस्त  सुनने  के  लिए  तैयार  नही
 हैं,  इस  लिए  मैं  कुछ  नहीं  कहना  चाहता।

 SHRI  C.  M.  STEPHEN  :  We  do  not
 want  to  hear  him.  (Interruptions).

 AN  HON.  MEMBER :  Are  you
 revising  your  ruling  ?

 MR.  DEPUTY SPEAKER
 :
 vos no  questicn  cf  revising  any  ruling. I  have  explained  it  sufficiently.  Urder

 presen  I5,  I  em  alk  wing  the  Hc  me
 ‘

 (Interruptions)
 MR.  DEPUTY  SPEAKER :  I  will

 putit  to  the  House.

 की  चरण  सिह  :  उपाध्यक्ष  महोदय,
 झाप  मेरी  बात  मुने  लीजिए  ।  उस  का  जो
 एटीट्यूड  हैं,  उस  के  कारण  मैं  कुछ  कहता
 नही  चाहता  हूं  ।
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 of  Privilege

 Mand MNT,  (SAME:  Ye Fou
 “Gre  Wavowing  the  ‘rules to  the  wiside..-

 (Interruptions)

 SHRI  MORARJI  DESAI:  I  do  not
 know  what  my  hon.  fri¢hds  want.  I
 am  not  able  to  hear  them  at  all.  I  do
 not  know  what  they  want  to  say.  I

 prio
 understand  unless  it  is  spoken

 c
 (Interruptions)

 SHRI  J.  RAMESHWARA  RAO:  We
 have  nothing  against  you.  I  submitted
 to  the  Deputy  Speaker  that  the  ques-
 tion  was  permitted  to  be  raised  under Rule  222.  Once  the  question  is  raised
 under  Rule  222,  you  cannot  go  back
 to  Direction  ‘Ins.  ‘The

 procedure
 under

 Rule  222  has  to  be  followed.
 MR.  DEPUTY  SPEAKER:  If  what

 z
 say  is  to  be  followed,  then  every

 otion  of  privilege  that  is  raised  under
 Rule  222  will  have  to  be  sent  to  the
 Privileges  Committee.

 SHRI  C.  M.  STEPHEN:  There  is
 no  question  of  notice  being  given  under
 Rule  222.  What  Rule  222  contemplates
 is  permission  being  given.

 (Interruptions)

 SHRI  MORARJI  DESAI:  Let  me
 say  something  about  it.  If  the  hon.
 Deputy  Speaker  has  decided  a  matter,
 anybody  may  sa‘

 i
 is  wrong.  I  am  not

 here  to  dispute  freedom.  Everybody is  entitled  to  have  his  opinion.  But  if
 you  dispute  the  decision  of  the  Chair,
 this  House  will  not  be  able  to  function
 at  all,  Whether  it  is  for  this  side  or  for
 =

 side,  I  am
 abe

 we
 are  fot

 fol-
 proper

 procedure  at  (Interrup-
 iene  ere  is  a  method  of  doing  that
 also.  I  am  not  saying  anything  about
 it.  This  is  not  the  way  to  do  it.

 SHRI  C.  M.  STEPHEN:  Then,  you
 tell  us  what  is  the  way.

 SHRI  MORARJI  DESAI:  My  sug-
 gestion  would  be  that  if  you  are  dis-
 satisiied  with  the  decision,  do  not  go
 by  passion,  think  calmly  about  it  and
 find  out  a  procedure  as  to  how  to  do
 this.  I  am  not

 going
 to  object  to  that

 kind  of  thing.  But  this  is  not  a  method
 of  doing  it.

 SHRI  C.  M.  STEPHEN:  You  are
 the  Leader  of  the  House.

 JULY  vl  i ia  977  ,  National  Highwoys  776
 aay  ae

 7

 SHRI  MORARJI  DESAI:  If  you consider  me  the  Leader  of  the  House
 and  if  you  are  not

 prepared
 to  heed

 even  my  advice,  then  what  can  I  tell
 you?  :

 MR.  DEPUTY  SPEAKER:  Now  we
 go  to  the  next  item.

 (interruptions)

 73°45  hrs.

 NATIONAL  HIGHWAYS  (AMEND-
 MENT)  BILL

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  beg  to  move*.

 ‘That  the  Bill  to  amend  the  National
 Highways  Act,  39§6,  be  taken  into
 consideration.”

 It  is  a  simple  measure  to  amend  Section
 7  of  the  existing  Act;  to  enable  Govern-
 ment  to

 Lert
 fees  on  permanent  brid;

 ges on  national  high  ;  costing  more  t
 Rs.  25  lakhs  carl  are  erected  or  will
 be  erected  after  rst  April,  1976.  This
 in  essence  is  the  simple  measure  that  I
 have  put  before  you.  Though it  is  simple, I  cannot  say  that  its

 a
 lication  is  very

 simple,  because  it  involves  payment  of
 fees.  The  justification  for  it  is  this,
 namely,  that  when  these  bridges  are
 erected  at  heavy  costs—and  we  want  to
 have  more  such  highways  and  more
 such  bridges,  it  is  necessary  that  they should  pay  for  themselves.  In  many other  countries,  this  is  the  way  it  is
 done.  The

 State  g
 overnments  also  want

 toll  to  be  levied  on  bridges.  But  we
 cannot  fev?

 a  toll,  because  toll  is  a
 subject  belonging  to  the  State.  It  is,
 therefore,  that  we  are  levying  a  fee;
 and  that  fee  will  be  utilized,  not  for
 enhancing  the  revenues  of  the  govern- ment  for

 spe
 nding  in_other  ways.  This

 will  be  utilized  for  National  Highway and  bridges,  after  deducting  the  ex-
 mses  on  collection  of  the  revenue.
 e  are  also  taking  power  to  see  if  it  is

 necessary  to  exempt  any  bri  from
 this  fee.  So,  if  it  is

 ey
 es  public interest  to  do  so,  we  8  certainly do  so.  I

 only  ho} Re
 and  trust  thet

 my  hon.  fri  will  agree  with  it.
 MR.  DEPUTY  SPEAKER  :  Motion

 ‘That  the  Bill  to  amend  the  Netional i highways
 ae

 1956,  be  taken  into

 Before  we  go  on  with  the
 moved  snd  through  the  discussion on

 “SMoved  with  the  recommendation  of  the  Vice-persidem  acting  ws  Preddent.


